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Mr. M. Shoeb Alam, Adv. (AC)
Mr. Ujjwal Singh , AOR
Mr. Agastya Sen, Adv.

Ms. Aishwarya Bhati, ASG (AC)
Ms. Manish Chava, Adv.
Ms. Poornima Singh, Adv.

UPON hearing the counsel the Court made the following
ORDER

The Order dated 26.09.2022 passed by this
Court appointed Mr. M. Shoeb Alam as Amicus Curiae
and notice was also issued to Ms. Aishwarya Bhati,
learned Additional Solicitor General to assist the
Court.

Mr. M. Shoeb Alam, learned Amicus Curiae,
has filed certain documents, which indicate the
enormity of the problem.

Ms. Bhati, learned Additional Solicitor
General, submits that she is in the process of

receiving instructions from various Departments,
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including the Department of Revenue Intelligence
and National Investigating Agency.

She further submits that a comprehensive
response not only touching upon the incident which
gave rise to the cognizance being taken by this
Court in suo motu action, but also to take care of
any such situation in future, is proposed to be
filed.

She also submits that the Departments are
working in a direction of augmenting a mechanism,
which to a great extent will take care of all
similar situations 1in future. She prays that
appropriate time to put in the response be granted.

At her request, we grant three weeks’ time
to put in the response.

We also request Mr. M. Shoeb Alam and Ms.
Aishwarya Bhati to have a joint sitting and come
out with common parameters or reasonable solution
which can be taken as the basis to modulate the
directions on the next occasion.

List the matter after five weeks.
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